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_ v.w Registrar
1l.0RDER DATED 11.10, 2000,

This application is put up today i. e,
during the vacaticn on the basis of submission
made by shri p.Jena, leamed Counsel for the
Applicant ,chri A,K,Bose,learned senior standing
Counsel (Central) on whom a copy of the petitiocon
has been served is also present,

R@gistry has pointed out that this
application is barred by limitation and is also
not maintainaole as Frasar Bharati Corporation
has not been notified to be under the jurisdicticn
Of this Tribunal,The point of limitation has been
raised by the Registry presumaoly seeing the recital

in paragraph-l ©f the applicaticn i,e. for quashing
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the order dated 2,8.1%9% under Anne<uie-d zl‘gs‘uec-r
by the Respondents and to allow the applicant to
continue in his previcus postings at Bhubaneswar,
This description of the prayer in paragraph 1
is completely wreng because in relief portion
under paragraph 8 , the prayek is only tc the
effect that the applicant may be permitited to jcin
as per the order dated 2.,8,1999 under Annexure-2
without prejudice to the right of the applicant,
In regard to the maintainaocility of
this application in connection with the order
dated 2,8.,1999,under Annexuie-2 there is a full

Bench decision of the Lucknow Bench of the CAT,

in the case 0f 5,K.TIWARI VRS, UNICN OF INPIA AND

OTHERS REPCRTED IN 2000 (2)ATJ 11 deciding that

the Tribunal has the jurisdiction,Hence register

this application,

Heard Mr.,Jena, learnegd counsel for the
applicant and Mr.Bose,learned Senicr Standing couns
and have alsO perused the reccrds,

After hearing learned counsel for both
sides,I feel the applicaticn can be disposed O£ at
this stage without issuing notice to the Respondent

Prior to filing of this applicaticn, the
applicant had already approached this Tribunal on
two occasions.In CA No. 553/9,he has challenged
the order of transfer,under Anncxure-l which was
dismissed, Again in OA No,414/99 he has challenged
this order dated 2,8,9% under Annexure-2 rejecting
his prayer for cancellation o©f the order of

transfer.This OA was alsC rejected.The CJCsipreferr

before the High Court of Qrissa against these

rejections have alsc since been dispOsed ©f agains

the applicant.
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In this application, the applicant

simply prayed that he may be permitted to jcin as per
the order dated 2.8,1999.By transfer order dated
1.8.1997, the applicant, a security cuard was
transferred from Bhubaneswar to HPT AIR,Fakirapara.
By Ahnexure~2, dated 2,8,1999, his representation for
cancellation of the transfer order sas rejected and
he was directed to join immediately in public interest.
The pleading is silent that this particular post at
HPT,AIR, Fakirapara is still Yyimg vacant.In case the
post is still lying vacant till today and in case the
applicant has not been placed l}nder suspension till
today , the Respondents i,e. the station pirector of
All India rRadic,cuttack may permit him to jcin at the
place of his posting at HPT,AIR, Fakirapara in case he
repocts within a week from today,as per the order of
transfer under Annexure.ll‘ provided the same is

fpermissibl e under Rules,

with the above observations and directions,

the Origimal Application is disposed of,No costs,
Copies of these orders be handed over to
l eatned counsel for both sides immediately, |
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